CENTRAL ADMINISTRATIVE TRISUNAL ,
BANGALORE BENCH .
® | Second Floor,
: Commercial Complex,

Indiranagar,
Bangalore-38,

Dated: D IFER1994

RPPLICATION NO(s) | lle of 1993,

RPPLICANTSN,Kondappa RESPONDENTS: Chief General Mana er,
Telecommunications,B'lore and hers. .
TO,

1. Dr.M.s.Nagaraja,Advocate,No.11,Second Floor,
First Cross,Sujatha Complex,Gandhinagar,
Bangalore-9. - '

2. The Chief Generalz Manager,Telecommunications,
Karnataka Circle,No.1,01d Madras Road,Ulsoor,
Bangalore-560008. :

‘3. Sri.M.S.Padmarajaiah,Central Govt.Stng.Counsel,
High Court Bldg,Bangalore-5¢0 OOl.

SUBJECT:- Foruwardino of copies of the Orde.s passed by
the Central Administrative Tribunal,Bangalore,
- - XX X= : :

Please find enclosed herewith a copy of the
ORDER/STAY ORDER / INTER IM DRDER/, Passed by this Tribunal

in the above mentioned application(s) on 09-02-1994 .
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CENTRAL ADMINISTRATIVE TRIEBUNAL

BANGAILORE BENCH

. _ORIGINAlL APPLICATION NO. 1015/93

THIS THE 9TH DAY OF FEBRUARY, 1994

Shri v, Ramakrishnan.

Shri A.N. Vujjanaradhya

Shri N. Kondappa,

Aged about 57 years,
H.G.T.A,, -

Central A Telegraph Office,
Bangalore-56

Vs.

" 1. The Chief General Manager,
(Operatiorns) ; s
Telecommunications,
Karnataka Circle,
Bangalore - 560 008,

' 2. The Chief General Manager,

Telecommunications,
Karnataka Circle,
Bangalore - 560 008,

3. Union of Ind a,
Represented by
Secretary to Government,

Ministry of Communications,

New Delhi.

( Advocate by Dr. M.S. Nagaraja )

ees Member (a)

..._Mémber (J)

ce e Applicant

..+ Respondents

( Advocate by Shri M.s. Padmarajaiah,
Central Govt, Senior Standing Counsel)

ORDE

V. Ramakrishnan, Membe;_jA):

The applicant, Shri N.

R

Kondappa had moved this

by four stages in his pay

for a period of one year without cumulative effect and

\....é/-
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the recovery of a gum of ks, 71,194/- which according to

the department is the unacriounted revenue due from him.

2. We find that;the iss'ie raised in this case is the
same as in OA 488/93 which was disposed of by a bench
X oy Gl gt
of this Tribunal op 5.1.94. fonowing the decision in
OA 488/93 and othep connected cases involving similar
issues, we think it appropriate to direct the apolicant
to prefer a revisipn petition before the competent
authority. If such a revision petition is preferred
within one month ﬁrom'today ha'the applicant, the revi-
sional authority will disprose of the same within thrée

months from the ddte of rcceiot of the revision petition

by means of an appropriat¢ and speaking order,

3. The applicant in thi;s case had also sought for an
interim reliefrtolstay thty recovery of &. 71,194/~ from
his salary which was souglit to be recovered at the rate
of Rs. 1,200/- per month, We issued an interim order of
sta§ of such recovery fron his salary. Following the
decision in other similar cases, we direct that in this
case also that pepding disposal of the revision petition,
the recovery ordefred by'the department from the salary
of the applicantﬁgt the rate of*. 1,200/~ per month
from the salary) Which hgs been stayed by this Tribunal
shall continue if the applicant files the revision peti-

tion within one nmpnth fr¢m today,

00003/-



4, Pr. Nagaraja submits that the applicant will be
retiring on 31st March, 1994 and that his gratuity should
not be withheld either in full or in part. We express no
view at thisstagé on this question as the applicant's
interim'pfayer‘which was agreed to by the Tribunal rélated
only‘to non-recovery from his salary. Besides, the gra;
tuity will fall due only on or after 31.3.94 when the
applicant retires and it is possible that the revising
authority might have disposéé'of the matter by that time
and we cannot anticipatg tﬁe orders of the revising
authority. Dr. Nagaraja submits further that we should
givé a direction that the revising authority shoula
dispose of the matter before 31.3.94 as his client will
submit his revision petition within.a week or ten days
from today. While it would certainly be desirable for

the revising authority to dispose of the revision petition
most expeditiously in this case/we do not see any reason
to issue a formal direction that it should be done before

31.3.94 departing from the earlier é?é;;; held by us in

‘r"‘:' = '}“»‘,,
'7N$7“"/,“N¥ similar cases that the revision petition should be
W\ e ¥
ot N 2N :
v 7 48 % \disposed of within three months from the date of its
REU A N
fan 50% ) )):";";5 ceipt.
et L EE f',é. With the above observations, ithe matter finally
B o/ -
- h§f -ﬁ\‘)/' stands disposed off, No costs,
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CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALOKE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-~-560 038.

Dated:i~ 7JUL 1994 g

Mo Apptny 2, 8038268 % 9%

IN

APPLICATICON NUMBER: 1015 of 1993,

APPLICANTS: RI5PINDENTS: -
Sn N. ﬁicndﬂfbwv Vfs. Ckwb, enerad or \G\W\ohzkw
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Sukject:- Forwarding #f cepies of “the Crders passed by the -
Central administrative Tribunal,bangalore.

DPlease find enclosed “erewith a copy of thd'URDER/”'

STNANRDER/ INTERBU-ORDER/, passed by this Tribunal in the above

L7.06-9%

mentioned application(s) on
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| mersag. AVATNISTRATIVE TRTIBNAL -

. BANGALCRE BEwH - - T o
__ L N & Senond Flodr,
- ) | - e - Conracruial Complex,

Indirenagar,
Buncalere-560 €35,

Misceldaneous Appln.No.390 &_391/94 J‘er153E[-’1994
1015 of 1993,

- .

APPLICAT iV NUMBER:

APPLICANTS: - | RESFCUDENTS: *- . .

B Srflf;_N‘.;lfondappa ~ Vs »Chief:General.lidanager,.l‘elecom,B'lbi‘e‘"& Others.,

_ - R 4

1. Dr.M.S.Nagaraja,Advocate,No.11,Second Floor,

~First Cross,Sujatha Complex,Gandhinagar, ‘ .
' " Bangalore-560 009, _ e

2.  Sri.M.Vasudeva Rao,Add1.G.G.S.C. | o

High Court Bldg,Bangalore=56000]. LT

Subject:= Forwarding =t cories «f the Crders pacsed by—the -
Central adminicirative Trikunal,Bangalore.

_ Please find enclcsed herewith a copy nf thn"t}RDER/W
STAY b‘RDER/INT_ERIM ORDER/, passed by this Tribunal..in.the above °

mentioned application(s) on 3lst A“925t41994° ‘ o
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